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?hareholder_s o ofer their equiy shares to the Company resulting in improvement in [ 1011200 ((4; 8883 ﬁ 26.91 OpenMarket |20g 2012 2 67(1) 5.64 Open Market | Modification/cancellation of orders will be allowed during the tendering period of the Buyback
e:rf]f?nmil franos ?”‘_j maximization of overallshareholders value. The buy-back is a more 3 TL5008 786500 4 %ggg Open Market |[47.04.2015 1'98'530 ggg Open Market |  The cumulative quantity tendered shall be made available on the website of BSE Limited -
icient form of distributing surplus cash to the equity shareholders compared to other | 15.11.2006 (29.278) y 5378 Open Market |20.04.2015 5,638 505 Open Market | - www.bseindia.com throughout the trading session and will be updated at specificintervals
alternatives including interim dividend, inter-alia, for the following reasons: 6.11.2006 (40,000) 4 23'57; 8‘)9” arket {71.04.2015 2497 5.10 8°§2 Mar% during the tendering period.
i gggkb:%db?:é(egllves an option to the equity shareholders to either participate inthe buy- |-17-11.2006 (30.721) 4 23.1 oggﬂ :ﬁ% gf 82 2015 419 5.05 Ogen gﬁgT 15. Method of settlement
k and receive cash in lieu of Equity Shares accepted under the buy-back or not 28.09.2007 (2.15.000) 4 50.47 Open Market |[ 2804 2118 32,400 5.05 Open Market_| Uponfmahzanon ofthe basis of acceptance as per Buy-back Regulations:
pariicipale in the buy-back and enjoy a resultant increase in their percentage 04.02.200 (70.000) y 2714 Open Market | .Oz 2015 5,01,300 531 Open Market | The settlement of trades shall be carried out in the manner similar to settlement of
. shareholding in the Company post the buy-back; 828%%88 (88.,804) 4 29.05 Open Market | gggz %8 D ‘71-80,000 5.33 Open Market | trades in the secondary market.
::| mz bsz-bsck ;voul:. hhelp inti)mproving certain key financial ratios of the Company; 26.06.200 6(32010961(?(} j 3 z7 3(1) Conversio Ope\r;v arcteI 26.05.20 ; 51 ggggg g%é Inte::)S:r']I'raﬁsfet . 2;2; ig?j?tpeaf?rl:v;:|t|z?n);tr]qucon£id9trag?]” to the Company's Broker on or before the
: uy-back, which is being implemented through the Tender Offer route as | 11.07.2008 100,000 4 44 ion ot arrants | Total 6,09,96,587 ] = iriGuntasbod - For Equity Shares accepted under the Buyback, the Seller
p{]escnbed under the Buy-back Regulations, would involve a reservation for small 31.07.2008 2:00.000 4 44 88 88%2@:328 wgggms Maximum Shares intended to be tendered 2,58,00,000 | * "\I{]r? é)e&xvlllsrﬁcelvifundhs payoutinthelrsellament bark accourt
shareholders as defined in the Buy-back Regulations. As defined in the Buy-back 25.08.2008 49,530 4 44 ion of Warrants | : — quity Shares bought back n the demat form would be ransferted direcly o the
Regulations, a “small shareholder” is a shareholder who holds equit Shares% e [Total 54,49,530 00" Conversion of Warrants | 9. MNoDefaults: demat account of the Company (the “Company Demat Account’) provided it is
market value of not more than Z 2,00,000 (Rupees Two Lakhs only) a!g on the R:::’g:g Post Stock Split from  4/- to X 1/- per equity share ;Ij'he Company confirms that there are no defaults made or subsisting in the repayment of ItndlhCated by the Company's Broker o twilbe transferrad by the Company's Broker
Date on the basis of closing price on the recognized stock exchange i.e. BSE Limited in Op. Balance | 2,17,98,120 1 N.A eposits / interest thereon, redemption of debentures o preference shares, payment of o the Company Demat Account on receipt of the Equity Shares from the clearing and
which highest trading volume in respectof such equity shares e 1.01.2010 (4.62.850] 217 S| (iidend o any shaehlderor repayment ofterm oans nfeestthereon o any finanial setflement mechanism of the Stock Exchange.
3. Maximum amount required und res. 2.01.2010 (4.33.475) To7 O Varket | institution or banks. Excess demat Equity Shares or unaccepted demat Equity Shares, if any, tendered b
paicup capital and free rei elrr:esl;: detrh tehse buy-bacfl; & its percentage of the total 3.01.2010 (4,91,932) 2.00 Oggﬂ g;% 10. Confirmation that the Board of Directors have made full enquiry into the affairs the Shareholders would be returned to the Selling Member by Cleéring dorporation iz
Uk pe financed: ources of funds from which the buyback 4.01.2010 (4,36,736) 218 Open Market | and prospects of the Company and that they have formed the opinion to the effect payout. Any‘exlcess physical Equity Shares pursuant to proportionate
The maximum amomlJnt required under the buy-back will be ¥ 7,74,00,000 (R S ggJ%g 8 (5208;71(;5212 242 | Goen Yare: | tI1'zlilt tI1te bCompda ny,dafter buy-back will continue to be able to meet itsliabilities and ?Ocﬁipgunycggg(ectlon Villbe etumed back o the Sharehlders dfecty by Registrr
er the buy- 74,00, upees Seven FLs — | Inter Se transfer by way of gitt._| Wil notbe rendered insolvent: : )
Cfgf? Seventy Four Lakhs Only) whichis 24.70% of the aggregate of equity share capital 620858 8 . ég 03,000 [ Inter Se transfer by way of gitt. |  The Board of Directors of the Company have made full enquiry into the affai * The Seller Member would issue contract note & pay the consideration for the Equity
22 nrgei reserves of the Company as per the audited accounts of the Company for the  [101.12.20 zg"oggg --|___Bonus in the ratio of 1:1 prospects ofthe Company and have formed the opinion that: R e affrs and Shares accepted under the Buyback and retun the balance unaccepted Equity
a lma year ended March 31, 2015. The buy-back would be financed out of current | 02.12.20 42105 .99 Open Market | . Immediately following the date of convening of the Board Meet i Shares {0 thei respective clents. Gompany Broker would also issue a contract note
surplus and / or cash and cash equivalents and / or internal accruals of the Company. The | 05.12.20 38.100 g.oo Open Markel back of the Company’s equity sharesis a ?oved and the d tee o e Y- {othe Company for the Equity Shares accepted under the Buyback.
corqpany shall transfer from its free reserves a sum equal to the nominal value of the | 07.12.20 SAB00 793 8Den Market | the Postal Ballot will be declared, there wﬁlpbe o groundi o?m :/ ﬁlr:: ;vthr:gh Cthe results of Shareholders who intend to participate in the Buyback should consult their respective
/e\%lcjgﬁnsthaarrmgst:: “dg“g .?30$ throhufh thf buy-back to the Capital Redemption Reserve [ 08.12.20 40,731 7.30 0822 %% befound unable to pay ts debs. e Sggrgﬂgiwgt:gr pgyTemdt%tTﬁmsOfuany i e s
etails of such transfer shall be discl in i i 09.12.2 : Mo ] ; ) . ay be levie e Seller Memb i
Balance Sheet. The Company confirms that as r:qulisrg(? ?J?\?ielzrr] ISts ?'Ubsgguze i oudted 12 28 i igg 1.32 Open Market | - @ regards the Company's prospects for the year immediately following the date of the tendering Equity Shares in e Buyback (Secef:nudp: nﬂr]T?asrilelzltn girghare?olderﬁ_ﬁ)r
Companies Act, the ratio of the aggregate of secured and unsecufecdlzr;bts(o\)ﬂgg t?; }Ez 3.12.20 57,945 ;:158 8322 %% E?t?lrg IQ/:Jes?EIng;EJ\thi!:Ial‘)setzzéizzémmedlqtely ;ollowing the date on which the results Buyback consideration received by the selling Sharet%lders from tﬂseﬁ'crg)sngéctivg
gftt)gr\lt)ﬁ;é WIg nokt be more than twice the paid up equity share capital and free reserves zgoggg 7 7 (5)85&1":9 7.21 Open Market | Board's intentions with respect to tthn?;ﬁgggr;;? gfy {ﬁ:cckaﬁgigﬁ‘s"Eﬂéﬁ%@?éﬁr}gg Ef?zl:l?gre’\ge;nntzieré;npéenssgesm(ionfc?cg'epteg Efu“y S)hareg, chould Do et of such sost,
uyback. 03, 00, 749 oo Natket | that year and o the tof th siness di - ar uding brokerage) and the Company accepts no
- . ) o 26.03.2012 ket | >ar amount and character of the financial resources, which will, in th responsibility to be: iti : .
#lh Ma){lmum buy-back prlceand the basis ofarriving at the Maximum buy-back price: 27.03.2012 ﬁ? 333 ;gg 8""” arket | Board's view, be available to the Company during that year, the Company will ble alt;]|e tﬁ broﬁerage) izcurreda ;gl;I’;/agystrl:ec:igﬁglgngﬂglrgﬁglt&grsa rges and expenses (ncluding
aﬂe maXIm(;Jm buy-back price ofZ 3/- (Rupees Three Only) per share has been arrived at 28.03.2012 1,41.475 7.58 0522 ::% meet cljtSf|labI|ItleS as and when they fall due and will not be rendered insolvent within a 16. The Equity Shares lying to the credit of the Company Demat Account and the Equi
20:3r5 cor:j& ering various factors such as Book Value of the Company as on March 31, 122-03.2012 78,949 853 Open Vvt | fodo foneyearfromthe date of the Board Meeting approving the buyback or within a Shares bought back and accepted in physical form will be extinguished nthen S
o W?]r; rev?t:gn;g vy;ﬂgﬂted av?{ﬁgec prices of the equity shares of the Company on BSE 8% 8j %8 g gg; gg 908 Ohen ot | gzgg rez :snﬁ] gigg grr%r:yw: date on which the results of the Postal Ballot will be and following the procedure prescribed in the Buy-back Regula?ions emanner
. uity shares of the Company are listed. The maximum buy-back price of - . 9.00 Open Market | RN o 17. Investor service centre and compliance officer )
% 3/- (Rupees Three Only) per equity share represents a premium of 35 %over the 83 gj%g % 2(1) 888 9.00 Qpen Market | I(inngﬁjrgiqr:ng fts op|rt1|on aforesaid, the Board has taken into account the liabilites ~ The Company has designated Shri. ﬁl.H,Mankad as the Compliance Officer for the
ac‘g’;][l i:)%i;sf égﬁitygﬁglrishlgthEstlé)\nfl o; 6the v'i)lume weighted average price of the [ 10.04.2012 72,000 888 8pen Markel | up Under%hpé%?g\?i(;ilgr?sagf?hc:;g? gent labitis) 2s f the Company wera being waund Buyback. The contactdefals of Shri. N.H. Mankadare as given below
on . for 26 weeks preceding the date of intimation tothe [ 11.04.2012 y pen Markel ) Name i
Stock Exchange regardi i ; 61.600 8.50 0 11. The text of the Re i ; ) L Shri. N.H.Mankad
and47.32% o%,erﬂ?: ;vgr%a;r;eo?&ir\?ve’\iif;lﬁi%;Oaﬁzr:g\lsgﬁtﬂeegm?:ﬂ;;m db:\y:r’:gcz % gj %g % 121:13 g ggg Oggﬂ ﬁﬁ A_ssociates, the Statut%?';t»gl.alfiei?ofg tgfﬁﬁgl’ci?;g;s;f g:grzrs(;rgdptrgk#\?gﬂﬂglff ;dd; fon g"g‘ pf\ny Sgcr etary & Compliance Officer
prices of the Company’s equity shares for 2 weeks preceding the date of infimation tothe ~ (10- 04.2012 23.859 : Open Market | ~ Directors ofthe Company is reproduced below: ess aba Arts Limited, 3A, Valecha Chambers, New Link Road,
‘ : . . 3.85 8.00 0 i Andheri (West), Mumbai
Stock Exchange regarding the Board Meeting to consider the e [17.04.2012 06.960 pen Market | The Board of Directors - eri (West), Mumbai 400053
Shri Gordhan P. Tanwani, one of the Promgter of the Com| PFOPQStaHLfthe uy-back 8.04.2012 58.026 ;;673 8pen arkel | BABA ARTS LIMITED e babaartsimited@yahoo.com, investors@babaartslimited.com
maximum of 2,58,00,000 (’Two Crore Fifty Eight Lakh) equityZﬁz)r,elgc?rr)susc;olo?rfvfer o tg ; 2aedbe 1.44.708 750 Oggﬂ ::% 3A, Valecha Chambers,New Link Road, Andheri (West), Mumbai-400053 Phone: 022 26733131, Fa: 022 26733375
of shares as required in Gompliance with the Buyback Regulations/terms of th eanunb1 er | 20.04.2012 43,756 750 QuenMarkel | persirs, In case of any clarifications or to address investor grievance, the Shareholders may
and to maintain minimum public shareholding. ofthe Buyback %igj%g % 1 ?gggg ;.50 Open Market | Proposed Buy-Back of Equity Shares \i,%nrﬁ%tjh:yg c;mlianl;: e Ofﬁce;, frorg I\élonday to Friday between 10 am & 5 pm on all
The Promoter/Promoter G i ' : 04 : A7 Open Market | ionwi - lays, atthe above mentioned address.
Shri Pravin J. Karia (hereinar?t:Fr) rgertrzz ;gni'j"r)gn?étgg) ShT)Td ?%gjgjna; Z-Sag\\/né?wmcglg %ggj 58 % 1 ggggg ;zg Quan Markel L"yct‘;]lngcggg\Agflhsnzgggﬁaligtmhggi?]rgpha;;g tg: l/J\y ?i?%%ltsz%algty'smres g 18. Registrarothe Buyback
Four Thousand Five Hundred Eighty Seven) equity shares as on the date of passing of ~-5--04-2012 166,572 7.50 88:2 %% provisions of section 68 of the Companies Act, 2013 (/F;Ct) and the éelgu‘?izéssugnngf?;;gg ;heBCorl?pany has appointed Universal Capial Services Pv.Ltd as the Regisirars o
?ht;agti rrT(]esolutlgn and the promoters have not done any transaction in the equity shares of gggj %8 % 690 7.50 Open Market | anrdl (t)'f India (Buy Back of Securities) Regulations 1998, as amended, (SEBI Buyback e Buyback. The-lrcontact de_taus are ?S under
- company during the period of six months preceding the date of the Board Meeting at .04, 78.100 7.50 Oben Market | Reula ions), and based on the information and explanations given to us which were to Universal Capital Services Pvt. Ltd.
hich the b . 9at | 02,05.2012 56 the best of i
which the! uy-back was approved til the date of this public announcement. 02002012 % éjg 7.43 Open Market e besto ourknowlgdgeand bellgfnecessaryforthm purpose, we report that 21, Shakil Niwas, Mahakali Caves Rd. Andheri (E), Mumbai400093
gm ell\?;):tl?::'?ol:lﬁ?r ofhshares that the Company proposes to buy-back and the 04.05.2012 35,084 ;% 8"22 ar% " ZY%Q: \’(/learegha’orp;n;g#shg'audl‘ted e e Gomary forthe year Contact Person. N Raviutekar
e fmit for con ;;see ;r:g; el;uylzback:l . 0.09.2012 85,000 6.33 Ogen g:gT 2. In our opinion ihe am;nqt‘"fidmtolthe stateofgaﬁglrs ofthg Company. , Phone : 02228207203, Email: deva@unisec.in
e Congny s by ks of 28000 oGty g | A 1550 Quantiae | 2 In e Vo smot o i parsil sl pamart (1 1 e f any ey, e Sl oy e ho R, oty
: - within Tl . . ; L e i -
from the date of passing the special resolution approving the proposzd buy—ba::k_ monis - 1743,09.2012 41.261 6.73 8222 %% below s properly determined in accordance with sec. 68(2)(c) of the act. 1; 6'13" ; ee? 10am&3pmanalworking daysatthe above menflaned address.
6. Record Date and Shareholders entitlement: Ogoggg % 2(7)8&81 6.51 Open Market | Particulars as on March 31, 2015 Rs. (in Lakhs) Thle Cg:‘?’gﬁ; :a':zsuy'blasz te C
| ; ; . SLL . kot | i i - ointed Keynote Corpol i imi
. CRMRIE| [Pt S Cpl s s s
. mpany through the “Tender Offer” route, as 2012 3.00.000 6.09 Market | s Prom
prescribed under the Buy-back Regulations ' 12.10.2012 2,02,041 : Open Market | |[a) Securities Premium Account K E Y
i o SR 6.17 Open Market 71843 E
As required under the Buy- 29.10.20 Market | | b) General Reserves
the R?ecord Date (Reioru(}, [l)):f:) Eﬁ%ﬂ:ﬂ:bﬁ o(??ir:t‘:ear%nrilr? ; Pr:(: ir‘:tli]tlr:ee 10,t201dG ss 27.11.20 % : qg 288 ggg 8Den Market | [ c) Profit & Loss Account 1;;329 Keynote Corporate Services Limited,
names of the Shareholders, who will be eligible to participateinthge Buyback.men andte gg 2012 30,000 6.05 Og:g % Total Free Reserves 210180 ihﬁ Ruby, 9th Floor, Senapati Bapat Marg, Dadar (Wesf), Mumbai - 400028;
In due course, the equity shareholder as on the Record Date will receive a Letter of Offer | 03. 2%% % 228 6.19 Open Market | Total Paid Up Capital & Free Reserves 3133.90 : '+9.1-22- 30266000-3; Fax: +91-22- 3026 6088,
along with a Tender / Offer Form indicating the entilement of the equity shareholder for (e122012 - 613% 3.07 Open Market | Mammqm amount permissible for Buy-back under section 68 of 783.47 E-mail: mbd@keynoteindia.net; Website: www.keynoteindia.net;
participating in the buy-back. The equity shares to be bought back as part of the buy-back 05.12.2012 824 EG QOpen Market | | the act .e.25% of the total paid up capital and free reserves with ' ContactPerson: Mr. Janardhan Wagle/Ms. Saili Sonawane;
is divided in two categories: Y 0122012 oo gig Open Market | | the shareholders approval SEBI Registration No.:INM 000003606; AMBINo.: AMBI/ 040
?I Reserved category for small shareholders, and 07.12.2012 36,000 6.60 8322 %% Maxirmum amount permitied b.y Board Resolution dated April 20, 774.00 an ot iy b the Shareholders may contact the Manager (0 the offe, from
i. General categoryforall other shareholders. ]g %%g % 80.000 6.6 Open Market | 2016 3.')‘)(;0‘{'”9 buyback, subject to shareholder approval based 200 nga_y o Friday between 10am & 5 pmat the above mentioned address.
Inaccordance with Regulation 6 of the Buy-back Regulations, 15% (fifteen percent) of the 24.12.2012 3’012 6.10 Open Market | on audied financial statement for the year ended March 31, 2015 In t.errr:;egft g{rs rtlestpon1s$;bll|ty P i
maximum number of equity shares which the Company proposes to buy-back or number | 26.12.2012 5070 E%g gpen Market | 3. The above calculations / workings of this limits and the proposed buy back of equity ~ the Companeg:ciéoT re (1)) -%f-ﬁhe Buy-Back Regulations, the Board of Directors of
of equity shares entitled as per the shareholding of small shareholders, whichever is 27.12.2012 4.557 6.8 ODen Market | shares of the Company is subject to the Company complying with terms of the Announcemey t pt responsibity for all the information contained in this Public
higher, shall be reserved for the small shareholders as part of this buy-back. On the basis 31.12.2012 1,700 6.70 Oggg ?;% Companies Act, 2013 and subsequent amendment thereto and / or any other rules "
of the holding on the Record Date, the Company will determine the entitlement of each 01.01.2013 743 6.80 Open Market | and regulations prescribed andin force for the fime being. By order of the Board
shareholder including small shareholder to tender their shares in the buy-back. This 02.01.2013 1,899 6.44 Open Market | 4 The Board of Directors in their meeting held on 20th April, 2016 have formed thei For Baba Arts Limited
entitiement for each shareholder will be calculated based on the number of equi 03.01.2013 1.761 6.89 opinion, as specified in cla \ ) Sd-
fequity shares (07072073 5120 Open Market p . p use (x) of Part A of Schedule Il of SEBI Buyback Place: Mumbai
U1, , 6.97 Open Market Regulations, on reasonable grounds and that the Company will not, havi ' a N.H.Mankad
pany willnot, havingregardto  Date: June 04, 2016
. ) Company Secretary




